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ORDER 

M.A.278/200 2 

This M.A. has been filed for condon9tion of delay in 

filing the application for rehearing of the O.A.No,605/1997 

and in filing, the application for addition of party. 

2, 	P.rom the 	 it is clear 

that the Hon'bl.e }igh Court's oi1er dated 12.10.2001 in W.P.C.T, 

No,889/2000 'was handed over to the appliCt on 4.22002 though 

the copy of the order was ready for communication on 21.12.2001. 

By the order ofthe Hon'bleh Court, the finding5 of the 

Tribunal in this Case was set aside and liberty was given to 

the petitioner to add Arup Mistty as party to the proceedings 

before the Tribunal within a fortnight from the date of cornmuni.. 

cation of that order and following such addjtion the Tribunal 

Cofltd.,2 



Si 

was directed to decLde the matter afresh as expeditiouly 

aspossible. 
S 	

before this Tribunal 
I. 	The applicant has filthe M.A.No,81/2002 and the 

M.A.No.$2/2002 i.e. for rehearing of the O.A. and for additjen 

Cf prty reectveiy on 1I.2.2002 =9 he got the copy of 

the order of the Hon'ble High Court on 4.2.2002. Trefore, 

it can. be  said that the aforesaid M.245 are filed ll 4thin 

the 	re scribed period of fortnight by the H0'  ble High Court 

in te order d ated 12 10 • 2001. 

4. 	1 Hover, this M.A. for condonation of delay has been 

challenged by the id, counsel, Mr. S.P. Kar for the official 

resp rts and Mrs. B. Banerjee for the pvt. 	spordents on 

the rod that the certified copy of the order of Honble 

High Court was ready for deliryon 21.12.2001, but the applicant 

did not Care to obtain the -sane upto 4.2.2002. According to 

them the limitation period should start from 21.12.2001 i.e. 

the date cb whiCh the copy of the order was ready for delivery,, 

Ttey further subnittd that this M.&, for condonation of delay 

was filed on 9.5.2002 i.e. much after the date of actual 

cation(i.e. 21.12.2001), therefore, it should not be 

entertained. 

5 0 	On our specific query, id. counsel for the applicant 

has iubmitted. that the order of the Hcn'ble High Court has 

not seen commünicaed to the applicant by the Registry of the 

Honle High Court and he camb to know regardind the order 

only 1when it was handed over to him, by the clerk on 4.2.200. 

He firther submitted that his. client was indisposed and there f,re 
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he could not .  collect the order earlier. He also sucnitted 

that this application IP.Dr  coñdon8tion' of delay was filed in 

of the order of th1Trjbunal dated' 19.4.2002 in 

14.j,No.81/2002 and M.A.No.82/2002bon 9.5.2002 

6. 	In view of the above factual position, we do not fird 

any delay in filing the application for rehearing of the Q.A. 

and the application for, addition of party since thea were 

filed within 15 days  from the date of receipt of the C0p7 

of the H&ble High Court i.e. on 11,2,20021copy  of the order 

ad the H& ble High Court was received on 4.2. 2002) ' Therefore, 

this M.A.NQ.278/2002 need not be taken into consideration. 

Accordingly, the M.A,No.278/2002 stands dispod of, 

!i 0.81/2002: 

This .M,A. has been filed for fixing 	date of hearing 

of the O.A.605/1997 in terms of the order dated 12.10.2001 

passed by the Hc&le High Court in P.C.T.No.889/2000. 

Having heard the ld counsel for the parties, the M.A. 

is allod. The O,.No.605/1997 is fid for hearing on 

11.2.2003.. 	 ' 

M.A,No.82/2002 : ' 

This M.A. has been filed for edition of partr 

2. 	HaVing heard the ld. counsel for the parties, the M.A.  

is aflosed. Sri Arup Ktnnar Mistry be added as party in this 

Ca se,. 

Copy of the reply, rejoinder etc. be sup.ljed to the 

id. counsel for the pvt. respori1ent, Mr2. B. 15anerjee within 
- 
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2 waek s froth today. Reply if any,  be filed by the pvt. respondent 

within 6 seeks. The applicant is also given liberty to file 

rejoinder, if any,  within 2 weeks thereafter. 

M.A.406/2002 $— 

This M.A. has been filed for interim order to pretect 

the interest of the applicant. 

2. 	1 Having heard the id, ccnsel for the p artes, ue are 

not inclined to pass the interim order as.prayed  for in the 

M • A. ,  Hove r, for the inte rest of j ustice, .je direct that 

y action taken by the department during the pendency of this 

Case shall abide y  the re suit of this 0. A. 

3,, 	The M.A. stands dispod of with no order as to COst 

MiBER(J) 

s,.m. 


